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n! THE CEUTP.AL AD1·1nn:STR.:;.TIVE TRIBUUAL. JAIPUR EEI1CH. JAIPUR 

Date of Order: 06.11. 2000 

OA 405/99 

Chander Bhan oon of Late Chet Rarn aged ab:iut .J.8 Y•'i!ars,, 
resident of House No. 6S/5,, Kusum Bhawan,, Sh:i.heed Bagat 
Singh o:>lony,, Kota Jn~ .. at present employed on the post 
of 'lbol Room Fitter Gr. I in the office of 'Ibol Rr.:101~1 
Soop under Senior section Engineer (Machine)• \·~a.gon 
Rewir Soop Kato.. uestern Railway. 

• • • • Appl ican t. 

Versus 

1. Union of IndiQ through General :Manager. 
Wes tern Rail \Jay. Church G-~ te. Mumbai. 

2. Chief Works Manager. Western Railway. 
Wagon Repair Shop. I\bta. 

• ••• Respondents 

Mr. J.K • .KPushik,, counsel fol~ the applicant. 
Mr. u.o. Sharma. O':>unsel for th.:: resp:mdents. 

OORAM 

Hon 'ble Mr. s. K. Aga.rwal. Heriiber (Judicial) 
Hon 'ble Hr. Gopal Singh,, Member (Adr:«inistrative) 

ORDER 

(PER IDN 'BLE MR. S.K. AGAR\'JAL :t--IEMEER (JUDICIAL) ----------------------------L------------------

:r.m this OA ~ applicant mak~s a pr:tyer to quash and set 

aside the impugned order at Anne~:ure A-1. rejecting the claim 

of th•3 appl ic.:i nt for o:.nsider'~ll_g_.,his cla ir::-1 of promotion on 

the post of r.tc>i against Sc Point and to direct the resi-•ondents 

to treat the vo.cant point no., 3 for HCM post as reserved post 

for SC and c1.:msider the case of the applicant against the s.:;tr,·1e 

with all consequential benefits o 
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2. Reply to this application was filed which is on record. 

·3. Heard the le~rned counsel for the partiese 

: 4. It is a settled principle of law that there can be no 
I 

reservation against a single post. The same view was reiterated 

in S.R. Murthy vs. State of ~arnataka & Others. 2000 SCC (L&S) 49. 

5. In view of the settled legal position. we are unable to ~ ,-
grant any relief to the applicant; 

6G v..-e,, therefore" dismiss this OA having no merit. 

~~ 
(S.,K .. AGARWAL) 

MEMBER (J) 


